IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYQERABAD
AT HYDER ABAD
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SATE OF ORDER : 17-06-1897,
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Betueen :-

Ramulu

«»s Applicant
And

1« The Sr.Postmaster,
Hydser abad GPO.

2. The Sr.Supdt. of Post Offices,
Hyderabad City Division, '
Hyderabad. '

3. The Chief Postmaster General,
AP Circle, Abids, Dak Sadan,
Hyderabad.

.+« Respondents

LCounsel for the Applicant : Shri Krishna Osvan

Counsel for the Respondents : Shri V.Vinod Kumar,

CORAM:

THE HUN'SLE SHRI R.R ANGARAJAN : FEWBER  (A)
THE HON'BLE SHRI B.S.JAI PARAME SHUWAR : MEMBER

(Order per Hon'ble Shri R.Rangarajan, Flembar
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(Order per Hon'ble Shri R.Rangarajan, lMember (A)Y ).

Heard Sri Krishna Devan, counsel for the applicant amd

Shri V.Vinod Kumar, standing counsel for the respondents.

2, The applig?ptin this OA jogned as a ﬁosfal Asst, (Time
Scala)‘in the then composité Hyderabad Division on 10-8-1368.
~imokion -
He qualifiad in P.0 & R.M.S Accounts Exama held in the month of
April, 1975 and joined as an Accountant. Whi le working as
Accountant at Kachiguda HPU,'Hyderabad, he was mromoted to next
higher grade aof Rs.425-640 under TBOP Scheme with effect from
10-8-84 and his pay on that promoted scale was Pixed at Rse 455/~
Leter the applicant was promoted as A.b.mu'(Accounfs);.mancheria
HPO; Adilabad Division vide memo No.é1/3/437111 dt.1h12—89
(Annexure-1 to 0A). He assumed charge of that office on 13-2-90
Tharea?ter'he wag transferred to Hydergbad_Feﬁeral Post Office,

e

as APf {Accounts) an 5—1-9? and he is still uorkihg in that capa

v

3. The applicént submittad a represenfation dt.27=-11=-96 for 1%
fixing his pay under FR 22(a)(i) {(Annexure-3 to GR)(?ld FR 22(c;
when he uwas promoted as APM (Accounts) in Mancherial. That re-
presentation was é¥2§£23d &€ by order dt.3-1-97 (Annexure-4 to

0A) on the ground that the applicant is not a party éﬁé?ﬂ where

such a prayer was granted.

4. This 0.A. is filed Por setting a-side the order dt.3-1-97
and for s consequential direction to the respondentg to fix his
pay in the scale of pay of Rs,1400-2300 on his elivation as APM

(Accounts) to Mancherial under FR 22(c).
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S In a similar case in OA 11/96, which was dispossd of on
9-8-96 same relief was prayed by the applicant in that O.A.
There also the applicant therein was promoted as APM and his pay
was not fixed under FR 22(c). That DA was disposed of allowing
that application. From the impugned reply we find that the
case of the applicant wasrejected as he was not a party ina.
similar OA.

oty

reliaﬁi}f he appraachsd,the Tribunal. This, in our opiniocon,
S

Thereby implying that the applicant will get the
is not a correct way of approachimgs Now the applicant has
fiied this DA, we sa{nm reason to rejsct the relisf as prayed
for, Hence the 0A is allovcd and it is directed that the pay
of the applicant should be fixed as per.xa?f’FR 22(c) right
from the day he assumed éharge of APM (Accounts) and he should
oa continued to be paid on that basis, If he has been paid any
special pay on his assumption as APM (Accounts), that special

. .‘:4 o L
pay shouid be stopped forthuwith and payment of special payghas

to be recovered from the date the applicant has been given pay

fixation under FR 22(c).

Ge The Original Application is ordered accordingly at the

admission stage itself. No costs.,

RAME SHUAR )
Member (J)
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Dated: _17th_Juns, 1997,

(R.RANGARAJAN)
Member (A)

[igaiom
<§>“Cl(;§5%ﬂ-€%®/

Dictated in Open Court.
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